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[Shrimati Yashoda Reddy]

case of the Himachal Pradesh Bill, I can
understand it. But why permission has been
given in the case oi the Indian Telegraph
(Second Amendment) Bill, 1970, which is not
of that much importance. Every week this is
happening. I want to know why the
government fc interested in defying the Chair.
Last time I raised it and I am raising it again
today, not because it is of importance to me.
But certainly it is important to the House. Let
us know why the Chairman has given the
permission.

MR. DEPUTY CHAIRMAN: Does the
Minister want to say anything?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(PROF. SHER SINGH):

The Bill has been circulated already.
SHRIMATI YASHODA REDDY: Not
before 48 hours. The Minister is wrong. He is
not correct, to use a more parliamentary
expression. There should be two clear days.

SHRI LOKANATH MISRA
(Orissa): The inefficiency of the government
should not ibe condoned so easily.

MR. DEPUTY CHAIRMAN: They hon.
Minister wanted to bring this Bill before the
House....

SHRIMATI YASHODA REDDY: What
is the reason?

MR. DEUPTY CHAIRMAN: They could
have circulated copies of the Bill two or three
days earlier. There should have been no
difficulty at all for doing that. Now, the Bill
had been circulated yesterday. And if it is not
introduced, they will have to reprint the
whole Bill because the title of the Bill relates
to 1970. This will have to be changed
jjecessitating the reprinting of the whole Bill.
That is why perhaps the Chairman has given
the permission.

SHRI LOKANATH MISRA: We will
pardon the Government.
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PROF. SHER SINGH: Thank you. Sir, I
move for leave to introduce a Bill further to
amend the Indian Telegraph Act, 1885.

The question was put and the motion was
adopted.

PROF. SHER SINGH: Sir, I introduce the
Bill.

REFERENCE TO REPORTED INTER-
FERENCE BY FOREIGN POWERS IN A
BYE-ELEOTION IN PUNJAB

SHRI LOKANATH MISRA:
(Orissa): Sir, I want to raise a matter, even if
the Chairman would not like me to raise it.

But on this particular point, the entire
opposition is
with me. They feel, Sir The

entire Opposition feels that in view of the
fact....

(Interruptions)

SHRI N. G. GORAY (Maharashtra): I do
not know what is going to happen.

MR. DEPUTY CHAIRMAN: What is it,
please? Has the Chairman given permission?

SHRI LOKANATH MISRA: Sir, you will
give the permission if you
know what it is.

MR. DEPUTY CHAIRMAN: I do not
know whether the Chairman has given the
permission.

SHRI LOKANATH MISRA: The
point is this---------

(Interruptions)

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Just a minute, Mr. Misra. My
submission is, you see, the general procedure
is that the Order Paper should be followed
unless you take the permission of the
Chair.... (Interruptions). You have taken
the permission?

SHRI LOKANATH MISRA: For your
information, on this question we are not
worried about the procedure, but we are
worried about the security of this country first
of all, not about the procedure. Sir, the
point
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is that the General Secretary of the Akali Dal
has sent a telegram to Shri V. V. Giri, the
President and to the Chief Election
Commissioner, saying that two of the
Russian Embassy vehicles, bearing K D'
marks, have been going on propagating in
favour of the Congress (R) candidate in a

constituency in he Punjab....
(Interruptions). K ndly listen to me. MR.
DEPUTY CHAIRMAN: You  have

mentioned it to the Chair? (Interrui tions)
SHRI LOKANATH MISRA: Sir,
kindly listen
SHRIMATI YA3HODA REDDY (Andhra
Pradesh) Sir, a foreign government is
involved....
(Interruptions)
MR. DEPUTY CHAIRMAN: I do not
know whether the Chairman has allowed it.
SHRI LOKANATH MISRA: Sir,
the Chairman may not allow it..........c..c........
(Intern itions)

HY TFRAe (IHT 99)

xfer A% M3 FodT oAE: B AT
A FL W AATHT AT A9 FT WA AR
24 | W7 0AT 3 A 34 JEET 9% 9
AT AF AT AN AW T e v
argT fFar A ¢ R
SHRI LOKANA' 'H MISRA: What does
this prove, Sir?.... (Intern piions)

MR. DEPUTY CHAIRMAN: Order, order
please.

SHRI LOKANATH MISRA: Sir, the
Chairman ma j not enjoy the privilege of
doing TH wrong and therefore. ...

SHRIMATI YASHODA REDDY: Sir, on
a point oi order.

SHRIMATI PL RABI MUKHOP-
ADHYAY (West Bengal): Sir, on a point of
order.

SHRI LOKANATH MISRA: I have given
a Calling-Attention Motion and that was
rejected. Therefore, I sought his permission
and he said. '"No'. But such a kind of thing
cannot go unnoticed 1 this country. The
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Akali Dal is in power in that particular State.
Sir, the Akali Dal is in power in that State.

MR. DEPUTY CHAIRMAN: All right.
Be brief.

SHRIMATI PURABI
ADHYAY): Sir. . ..

SHRI LOKANATH MISRA: All right,
Sir. Let her say.

SHRIMATI PURABI MUKHOPA-
DHYAY: Last time, Sir, you may remember, |
wanted to raise an issue of very great
importance in this house and I was prevented
from doing it.

SHRI LOKANATH MISRA: What was it?

SHRIMATI  PURABI MUKHOPA-
DHYAY: I -sought the ruling of the Chair and
on that you said that without the previous
permission no new matter, no new calling-
Attention Motion or no other matter could be
mentioned here. I want your specific answer,
Sir. Has that Member, that hon. Member,
taken your permission before you came to this
House either from you or from the Chairman?
I rise to protest against the manner in which
you discriminate between Members and
Members and you allow them to raise it. But
when [ rose to raise a matter, you did not
allow me. This is my complaint, Sir.

SHRIMATI YASHODA REDDY: Sir, on a

point of order. I want a ruling from the chair.
Here is an incident mvolving an entirely
domestic matter and where the ruling group of
that area, the Akali Dal, has sent a telegram to
the President and the Prime Minister that a
foreign Government is interfering in the
elections of that State. Is it not a matter which
should be taken cognisance of by this House?
What is the procedure? What are we here for?
What are the principles under which the Rajya
Sabha allows a Calling-Attention Motion and
what are the rulings by which the Calling-
Attention Motions of Shri Lokanath Misra and
a Member from my party were not allowed? ..
(Interruptions) It is an internal matter and an
external Government is interfering.

MUKHOP-
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A TAATCAY © F3AT T AT3% ATE
e 2 7
MR. DEPUTY CHAIRMAN: Order, order,
please. Please sit down, Mr. Yajee.

SHRI MAHAVIR TYAGI (Uttar Pradesh):
Sir, on a point of order.

As regards this question, although it is very
important, unless it is an item on the Agenda,
its merits cannot be discussed. Surely, the
matter is too serious for us to bear and the
House has got a right to insist on the Chair to
allow it. But the discussion can be only if it is
allowed (Interruptions). We want to record
our sentiments that the matter is too
important. So the Chairman or the Deputy
Chairman must also respect the sentiments of
the House.

WY TAFATCEW : AW T ATET WiF
e |
st el ST o, &Y
@TET ATF AET &1 T IAH FAC qH
ar F@ FEA ar |
SHRI A. P. CHATTERIJEE (West Bengal):
Sir...

MR. DEPUTY CHAIRMAN: You know
the procedure very well. Points of order have
been raised. Don't you want me to say
anything?

As pointed out by Mr. Lokanath Misra,
there are a number of notice of Calling
Attention every day and it is very difficult for
the Chairman also to select. As hon. Members
are aware, Calling Attentions are being
admitted every day. Every day we
have been discussing them (In- j
terruptions). As pointed out by j Tyagiji, in view
of the importance of the matter, that should have
been mentioned in this House. Now it has been

mentioned in this House and I think the views of

the hon. Members will be taken into

consideration by the Government—

THE LEADER OF THE = OPPOSITION
(SHRIS.N. MISRA): The
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House must know about the exact nature of
the matter. And if we are convinced that it is a
serious enough matter, we will take it up,
even after suspending the Rules.
=t TAFATOAN ;. 0, ATEZ HTE
ATET | W ATEZ ATF AL 4G &, T
T #ifer

ot FFq W (IT 9AW) oAt
&9 iz A% ursd g1 T fee o
@TEE UTH HTET |

Y AT - F SAAT AT g
fF s o A AT AR AT w2
AT Y AT &1, 7 37 Z9 AT A
a7 g1, fomsr andr w1 afaw
FTA & for TN gW AR A
FAfAr #Y @@ 7 TW AT T TN
# HIE T MEAY T FT AFAT F TH
wea & fan | gwfas & sgw 5w
wzq & o fraw &Y, 3= st &t
T F7 F 9@ s av 9= A | § 7
qITHT TATHAT § TEATE ATIAT AT
# strgan g f waw ag v fw 77 e
T fawer & 1 & mo wrE ofteraE S
g fammar & amw grg sie w7 fady
e fF s ag fagw Y avdfrear §1
|

it Fwewrafa © @ € e @
2 W1 =g W AT 47 FF 7T |

WY AT - AT A | # ag
FEAT AGANE | W AR A W AG A
ST |

it Igerwmafa : SzxfEn ¥ 1 7=
A &, WO cATiT wE wEw W
HIT IAHT F7 faAm o

=t ramrTrE™ : gfad, F F i qwre
g1
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St gemaTafa ; F FE TEHAT FET
g, Famr 2 )

S awATOAw # AT qUTe AL
g1

St Iggweta AU AT W
w17 Ty fr, =g o1

oY ST W ;AT & ife, w
&1 aifar

ot gaawrafa oy 2fed, oo
w2l & wgeaqi @49 )

Wl TAATTAN AT AR Z(AT
gd & fr o= & A g A1 @3 &1 9
A

st gegwmfa o7 g &
W9 HEged §ATH 97 4T TR
foaT, W99 @TEE W F AET 9 fEa,
A F1 6 a7 ®q &, FJEF F AL
&H F1 A 7@ F + g feqwa w0
aifed | w9 A7 FET |

ot oraaamm w1 ?

o Fqawrafa | qr g AT A8,
HT9FT @15z ;NF L & T | =}
ifsh | ofre faz =T | WO 9Ee
W% WrE FA@T &1 T 0T 7w AT
difm) (Interruptior ) faeaz qrofy =1 |
WITHT GIT2 |/ 157 FAALEN AT

st TwATIEN FAEE A9 2 |

bye-election in Punjab
«ft TamATTEw &4 FEr & A
& ¥aw ag 791 f e &1 gt
aa & weer Wt A g7 o ad fw
Trarde & f i &1 A fee gf

oY Igewrafa : Ay aET A A
G TET qITE & ( IAF &8 AR T
LEANEA
SHRIMATI PURABI MUKHOPA-DHAYAY:
That day the whole discussion was expunged on
the ground that whatever was discussed was done
without the permission of the Chair. May I know
whether you have allowed this discussion in

which case we have also to participate in the
discussion.

|t Ao 3 faw ogrIw Ar
aTfars—eA 39 F1 W w7 fzar s
AT FTH ZOT | 3 297 FT ATAET 1777
CEEEARE G [ EAL

ot oerwE At (faEre) o g
OTFE HTET |

sitwat fravedt agadt(w gim):
Tz, 398 o AT amfa gz 2 fF
FAE 4T g T2 oy Ay ara
F A F gl § gaaedr 77
GET A

St SAWE AT ZATT G5 AT
AT OF 29 AT 2 | 97oq qefee fam
frog st ot foogm & g 2, <P

MR. DEPUTY CHAIRMAN: The matter is Wy ArEAra fAm 37 mwE A

very important as you say and you wanted t<

1 L4 2 ; 3 a‘ 1] T I‘
suspend all the Rules of the House and consider d & AT 7 g & f gl EHEI

this question. ~ That is all. ﬁvwa'frma 1T AT g7 “foar & qan
Y AAMAAN FIT FET FE aq g qar A g
FAvad P we §az 3 fFoL. oA sfrAaz arsdt - 3 oA

ot ggawfa - {1 A A9 azA ¥4 F fAU, SHE Arg gwrd
LEUR TGS ¥t & & w1 & fav, ag foogwdy
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SHRI LOKANATH MISRA:
allow him to abuse me?

Will you

Y AT : w ofre 9E AT
FY F A2 qHA | /T LR TEE AT,
AR TRA | T A FL Q8 |

st Feasmla :  TKATOAM ST,

wm dfem
You have raised the point.
is aware of it now.

SHRI LOKANATH MISRA: The matter is
important. In view of the fact that the
Communists are  with the minority|
Government of Shrimati Indira Gandhi, the
Russian Embassy is feeling emboldened and
it gradually taking more part in the internal
affairs of this country and they have even the
courage to interfere with the elections.

The Government

(Interruptions)

SHRI BHUPESH GUPTA  (West
Bengal): Let the Government come
out and nail down the lie. It is
malicious lie. The Government should
come out. Before this kind of lies
are spread that the Russians are in
terfering in our elections the Govern

ment must come out-----------
(Interruptions)

MR. DEPUTY CHAIRMAN: Order, order.
SHRI BHUPESH GUPTA: I did not speak.
The moment he brought in the Communists I
got up.
S KZETT T W T A T
7 AZITRE 99 & 1T TIANE
=0 Tt ® g2 5 39w A fr az
T HEN 2, A1 WATEE g7 0A Y T
fiF az &7 A5 3 | WA qAARE ZRAT
TAF AT § AAT FT T A1 AR AASAT
1 AT )
*ft geo ¥to fam (397 w3m)
aeT fewrew T FEY FifEg
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I Misra, you have drawn the attention of the

Government. MR. DEPUTY
CHAIRMAN: Mr.
SHRI LOKANATH  MISRA; The
report says:
"The ruling Akali Dal has protested to
the  President and the  Election
Commissioner against what it has

described as open foreign interference in
the by-election for the Anandpur Sahib
Assembly seat scheduled for December
20".

Now, Sir, if this is any indication of the
eventa to come, a mid-term election is in the
air. And supposing the Russians interfere in a
massive way in the elections in favour of
Congreis (R), what will happen to this
country? Therefore we want a categorical
reply. This is a very serious matter. This must
be gone into. There must be a judicial probe,
a judicial inquiry, into this allegation.

SHRI BHUPESH GUPTA: Now again it is
Mr. Rajnarain. Then you follow the principle
of parties. Now have Mr. Rajnarain. Then
there are others, that way. Now the point is
that my friend, Mr. Rajnarain, always gets up.
Then it must be from that bench. Begin from
that bench. It is the first party. Then proceed
to the second party, then third party, then
fourth party, then fifth party, then Gixth party,
and so on.

MR. DEPUTY CHAIRMAN: Mr.
Rajnarain, I have called Mr. Bhupesh Gupta.

ot eIy Ay, & 1 s
UFAT § AN gHA Ardz Arg "wriz
az & P %3 997 &1 @ Ifgwar
W ICCHT THT AT AF) AT AWAT§
§ a1z wgAr W20 f5 P X9 T arww
I WwWT 3AY TI AT /I R Tmy
gaEqr Ag 2 ) gaw faar @

"The Russian Embassy organised a
cinema show to collect crowds for a
meeting, which was addressed
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by Congress (N) and CPI leaders", he said.

41 T TEAT faaur @ o g
arfa qrg 72 o1 3w oide, gl
T ez qraf 717 Qo e 90 qT A0H
aFRwT ) F A i e § 47 s
FEar § w TwmrT gEg AT 77 42t 9%
feamr fzaea w1 g4t wawT & 7 w0
AZ AT H1 &7 TAAT q=q9 #7 fa0g
73T & | ST CEIAT qreA F qrafon
qWA § IF AE § AT FAT &,
AT I 727 B AT FTA< F1 0 7f7-
T grar =wifea 7 99 geI4T & a1
TEAT A0 9T AR T | F A IH
WEATH WA FT IST 7@ AT FHE
1@ IS0T A( 74T, WL G 7 A1 WA~
AFT T A FHAT W gw AW F Al
FRET 2 | 0T ZH Zraw & ofa b
& a0 w5 92T ad ¥ fa97 17 T2
F2Ar AifZw w1 qdr strawTdr w7 a4
Fifge v =t g uerdT i ag &
ZAML 3 AT wreAfew Il § gera
T | prfee & qmE qrir waw
¥ qeaifaT gzeqi & frdam o [ga
fp 727 F weaifaT 9397 @ 999 #
FO TATET 0 | T T TOATCAMT
FiAHw wqfor w7 fzar s | AT
g wrid wod wiawrT €W &
AL STTF o g 778 § 9177 F Arvafew
FATaT # gEraT v W § g fade
Tg AT T AT H WL | galag § A
wrgar g {9 s wa A1 qrdy ;A
eqfvg oeF @ g 97 A w30

MR. DEPITY CHAIRMAN: Now Mr.
Bhupesh Gupta, do you want to say anything

SHRI BHUPESH GUPTA: Now, Sir here|
is a re 'ort which has appeared in which it lias
given many things in addition to he thing
under dispute. My friend w is 'just now
talking about
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a certain paper which, according to him, has
given a wrong report about the matter. May
be it is so. Now, this paper, he is entitled to it.

"SHRI LOKANATH MISRA: That is a
Russian publication.

SHRI BHUPESH GUPTA: If you want to
talk like this, I will also talk like his. If you
shout like this, then I shall ask my frineds,
"let us shout" Now it has to be clarified. Let
us not draw from it all the political con-
clusions that we have arrived at. First of all,
Sir, I would ask the Government, since it has
been alleged by an hon. Member of the House
that the Chief Minister of Punjab has sent a
telegram,

SHRI LOKANATH MISRA: I did not say
"Chief Minister".

SHRI BHUPESH GUPTA: Who is it then?

SHRI LOKANATH MISRA: I said "the
ruling party", and it is the Akali Dal.

SHRI BHUPESH GUPTA:  Now I hear the
real thing.  Anyway, let me proceed on the
basis that it is "the ruling party". Now,
whatever he has said, he is entitled to say that
and he is entitled to correctly put it. ~ Well, it
is the ruling party, the Akali Party, in the
Government. Now the Chief Minister of the
Akali Dal should be asked to say what he has
got to say in this matter. If the Chief Minister
makes such an allegation that the Russian
embassy people are doing such things, surely it
should be investigated and if the  Chief
Minister is  found wrong, as having made
wrong allegations, the Congress Party should
immediately withdraw support from the Akali
Dal and the Chief  Minister should fall.
Because if the Akali Dal makes such false
allegations against a friendly nation and if
this Government supports the Akali Dal we
are entitled to say that they are morally wrong,
politically wrong and . . .



143 Re interference

SHRjl RAJNARAJN: And you should
withdraw your support ior the Indira
Government. (Interruptions).

SHRI BHUPESH GUPTA: I shall never do
it to please you. Mr. Raj-narain should know
very well that il he joins with the Rightist
parties . . .

SHRI RAJNARAIN: There is no one more
rightist than you, there is no one more
reactionary than you; there is no greater traitor
than you and your party.

SHRI BHUPESH GUPTA: I know my
party. But if you are joining. . .

SHRI RAJNARAIN: You are rightist; you
are reactionary; you are collaboration with the
rightists. (Interrup-
tions). AHE FY FTAFCAT _ Ffradrdy

g w1 qu wgfee g

SHRI BHUPESH GUPTA: Mr. Deputy
Chairman, are you going to listen to me or
not, I am not accusing the Socialist Party; |
am dealing with this matter but if my friend,
Mr. Raj-narain, brings in my party certainly I
have to say something about his party also.

St TSN - g e §
Fro o Ee Arzv ...
SHRI BHUPESH GUPTA: Why are you

attacking it? I am not mentioning Mr. C. B.
Gupta here.

SHRI RAJNARAIN: You are a pigmy]|
before Mr. C. B. Gupta. You were a traitor
when he was a freedom

fighter.  (Interruptions), ®T #2F &
TR gR UITEEw A gAEE q3n

st gqinafe : Todrgae @,
garat

SHRI BHUPESH GUPTA: I am not going
to sit down I would not allow this.

[RAJYA SABHA ]

bytforeignpowersina
bye-eleotion in Punjab

MR. DEPUTY CHAIRMAN: Mr. Rajnarain
this is not good that you go on interrupting.
You allow Mr. Bhupesh Gupta to continue
please. Mr. Bhupesh Gupta is on his legs and
nobody should interrupt hto.

144

&Y STy oAl fggqr A
T ggifaad am ) 99w T gfaas
faq garfra €, 59 aza & fqq 7t §

SHRI BHUPESH GUPTA: Mr. Raj-narain
has been bringing in the Communist Party and
has accused us of supporting the Congress.
This discussion surely was not about the Com-
munist Party or the Socialist Party or the
Swatantra Party supporting some other party.
Every party is free to support any other party.
My friend, Mr. Rajnarain, should be a little
quiet. The discussion was whether a foreign
embassy was interfering in our election.

SHRI RAJNARAIN: You are right; go
ahead.

SHRI BHUPESH GUPTA: I am always
right. A serious allegation has been made. If
Mr. Rajnarain objects to my supporting the
Akali Dal or the Congress he can quarrel with
me but today that is not the subject before us.
(Interruptions). Here it says that the embassy
organised cinema shows to collect crowds for
meetings which were addressed by Congress
(N) and CPI leaders. Surely it does not follow
from it; I do not know whether it is factually
true or not. Here it is a question of any cinema
house participating in the election. I am not
going into it; I am not giving a judgment. But
this is what has appeared in the papers and |
would ask that Mr. Om Mehta should listen; I
am not saying anything for or aginst what has
appeared in the paper. Mr. Om Mehta should
immediately convey to the Government that
this report has been brought to the notice of
the Government and one of My esteemed
friends, Mr. Lokanath Misra. has even alleged
that "he allega-
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tion has come from the ruling party
in Punjab, which is the Akali Dal
that the Russian Embassy people are
interfering in thf elections. Hence it
stands to reason taat the Prime Minis

ter or the Home Minister, whoever he
or she may be sh juld immediately get
in touch with the Chief Minister of
Punjab and find oat the facts from him
and make a statement. If the Akali
Dal makes a statement and the Chief
Minister owns it .ip and the facts are
found to be wroi g to the satisfaction
of Parliament and the Government,
then the Congress Party should imme
diately ~ withdraw  support  from the
Akali Dal. If, hi wever, the facts are
correct—] can n  ver imagine the
Russians will de such a thing, but
theoretically I ana saying that—cer
tain steps should be taken. This is
the position. Thr true position you
have to find out. Either it is true or
it is false. If it s false, it should be
dealt with and tie Akali Dal should
be taken to task in this matter. The
Chief Minister should be asked. If he
says that the statement is wrong, he
should take disciplinary action against
the Akali Dal leader—the man who
had sent such a telegram and so on.
That is how we should deal with it.
As far as my fr end, Mr. Rajnarain,
is concerned.................. (Interruptions).

SHRI A. P. CHATTERJEE: What about
our questio tt?

SHRI BHUPESH GUPTA: Only thing,
before I : it down, is that for the life of me I
would never believe that the Russian Embassy
people are going to interf<re in CD cars or
otherwise for th. ruling party.

SHRI S. N. MI 5SHRA: This is indeed a
grave matter a id there could not have been a
better subject for urgent discussion in the
House than this. It indeed represent: a threat to
democracy, which is i o less a threat to the
centre and circumference of existence centre
and circumference of existence and if
democratic elections are going to be
influenced il this manner, if there is any truth
in this allegation, then it is certainly a maiter
of the gravest im-
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portance that must be considered by the House
without any delay. Now, Sir, this has also to be
viewed in the context that elections are going
to come off in a day or two and by that time the
horses would have left their stable. We are
going to recess tomorrow and we are going to
adjourn sine die tomorrow. How is this House
going to take up this matter for proper consi-
deration if we do not take it up today?
Meanwhile you will also recollect that in the
past there have been allegations as to how the
radio and the newspapers of a particular
country are influencing the domestic politics of
this country and I have on one occasion
submitted to this House that this is indeed a
very serious thing that now an external
component is introduced into the domestic
politics in order to shift the balance in favour
of the ruling party. This is exactly the pro-
position with which we are grappling just now,
whether an external component should be
introduced into the domestic politics to shift
the balance in favour of the ruling party. We
have also heard in the past that there have been
allegations that some countries which possess
vast amounts of funds are injecting their funds,
rupee resources, into the elections. In fact, the
Government went into this matter and we are
awaiting the report from the Government and
also the action they propose to take in this
respect. Then, Sir, there is a third aspect. There
are newspapers in this country which are being
influenced through advertisements by foreign
countries. Now, if newspapers are influenced,
if in the elections vast amounts of resources are
injected and if publicity materials and even
vehicles and equipment are being made
available—cinema shows which they arrange
and so on—I really do not know how things are
going to take shape in future and how
democracy is going to survive in this country.
Therefore my humble submission would be
that we cannot remit this matter to the care of
the Government and no amount of asusrance
would do from this aggressively partisan
Government, whom we suspect,
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[Shri S. N. Misra]

and not only suspect, but now the dangers
are coming out into 1 S.C. the open. They
are coming out into the open. Here are
instances. We would not take the words of
this Government whom we suspect to be
completely under the influence of a foreign
country. Let there be no doubt about it.

SHRI MAHITOSH PURKAYAS- |
THA (Assam): Why do you say that? You
cannot say that. You must withdraw it.

SHRI S. N. MISHRA: Therefore,
my submission is

SHRI MAHITOSH PURKAYASTIIA:
He cannot accuse the Government as being
under foreign domination. He is an agent
of the CIA. That is why he
is saying that.

SHRI BHUPESH GUPTA: Are you
discussing this subject? Then I have much
to say

SHRI S. N. MISHRA: I am making my
submission

{Interruption)

SHRI MAHITOSH PURKAYAS-THA;
You are an agent of the CIA.

MR. DEFUTY CHAIRMAN: Let us
listen to what he has to say.

SHRI S. N. MISHRA: I have to make
my submission . . ,

SHRI MAHITOSH PURAKAYAS-
THA: You cannot say anything which is
absolutely untrue.

SHRI S. N. MISHRA: I have to put my
remarks in the proper setting.
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SHRI MAHITOSH PURAKAYAS-THA:
No, No.

(Interruption).

SHRI S. N MISHRA: Therefore, my
submission is that no assurance from the
Government as demanded by my hon. friend
Shri Bhupesh Gup La would convince us in
this matter. There 'must be a judicial enquiry
into this. We can also take the words of the
Election Commission the objectivity of
which we have not come yet to doubt. We
have not come V°t to doubt the objectivity of
the Election Commission. Since this matter
has also been referred to the Election
Commission we would like to have a report
from the Election Commission. But at the
same time the whole gamut of this matter
has to be enquired into by a judicial
Commission. If you so will, there may be
even a Parliamentary Commission to go into
this because if the Parliament of India is not
concerned with the fate of democracy. I do
not know how democracy would exist in this
country.

SHRI N. G. GORAY: Sir, I would like to
make two points. The first is I really pity the
Chair. Last time it has happened and this
time it is happening again. An hon. Member
wanted to raise a question. She had approa-
ched the Chair The Chair had disallowed it.
When she tried to raise that question, she
was prevented from doing so. If you
remember, after that incident on that day the
Chairman consulted the parties in this House
and came to certain conclusions as regards
the procedure that is to be followed. Now I
find that so far as the decision of the Chair is
concerned, which was taken with the
approval of the representatives of the various
parties, it has no validity at all.

SHRI LOKANATH MISRA: Not at all.
You are putting it in the wrons perspective.
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SHRI N. G. Goray: Now today also again
the same thing is happening. My friend Shri
Lokanath Misra wanted to raise a certain issue
which undoubtedly is important, I have no
doubt about that. But please try to understand
our position. We do not know what question
is going to be raised. We do not know whether
permission has been granted or not Now we
are told ih the louse that permission has not
been granted, still this matter is not only be ng
raised but it is being discussed in full. We
would like to know what is the scope of this
discussion. Ai e we going to discuss the whole
issue threadbare or is it that only some ort of
attention of the Government is being called to
it? I myself afte reading this felt very much
perti rbed. I agree with our Leader of t te
Opposition that if parliamentary lemocracy is
to be safeguarded, then no foreign
interference in our inte nal elections should be
allowed or permitted. About that there is no
question in my mind. It is most unfortunate
that a proper sort of discussio i in a proper
atmosphere is not beinj allowed here.

SHRI S. r . MISHRA: Calling Attention
was net permitted .

MR. DEI UTY CHAIRMAN; Please do
not interupt.

SHRI N. G. GORAY; What I am
suggesting is that if the Chair did not allow a
Cfiiing Attention motion to our hon'bk
friend. Mr. Lokanath Misra, he i ould have
approached us, and I can issure him even
now that at least ten of us would walk into
the Chamber o: the Chairman and would
insist that I here should be a full discussion
on his matter. Therefore, let us .

SHRI S. D. MISRA; We cannot gherao
the Chair.

SHRI N. G. GORAY: We can plead with
the Chair and we can insist that all of us feel
that this is a matter <f great importance
and,
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therefore, proper time should be

allowed for this discussion.

Having said this, let me come to the
contents of this particular news item. This is
really a very dangerous thing. If the Russians
are taking SO much interest in favour of one
party, which happens to be the ruling party
here, then I say that this is an encroachment
on the sovereignty of the people of India.
Therefore, I would like to know from the
Government what they have to say in this
regard. I am very sorry to notice that in spite
of this discussion going on for an hour
nobody from the Government is there in the
Treasury Benches. I do not know where they
have disappeared. I do not know what the
Home Ministry is doing. I do not know what
the Leader of the House is doing .

MR. DEPUTY CHAIRMAN: Mr.
Ramaswamy is the Deputy Home Minister.
He is present.

SHRI N. G. GORAY: H. has come just
now. Somebody must have immediately got
up there and stated what they know about the
whole incident; otherwise, Sir, I would like to
point out, this matter is being raised in the
House very often. First it was about Radio
broadcasts from Moscow. There also it was
pointed out, "What can we do? It is an
independent body and we cannot stop them."
AU right. We accepted that plea. After all, we
cannot go to Moscow and stop them. But here
if in Punjab they are going about in their jeeps
propagating on behalf of a particular party and
against certain parties, certainly you can stop
them. I would, therefore, request you to
convey this feeling to the Treasury Benches.
Let them come forward tomorrow and let
them make a full statement. Most probably
just now he is not in a position to make the
statement. But tomorrow when the House
assembles, let the Home Ministry make a full
statement on this issue, and if it does not
satisfy us, we should be permitted to raise our
points, and we should b, allowed a full dis-
cussion.
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SHRI PITAMBER DAS (Uttar Pradesh):
Sir, I listened to what my friend, Shri Goray
said. What surprised me was that the
Treasury Benches were sceptically vacant.
But what surprised me more was that those
who were present here were more loyal than
the King himself. My friend, Mr. Bhupesh
Gupta who, I thought, would probably defend
the Russian Embassy, came forward very
plainly. .

SHRI BHUPESH GUPTA: No, no. That is
very clear. I have nothing to say against the
Russian people here. 1 think it is a lie
emanating from the Akali leaders and that lie
should be nailed. The Akalis should be
denied the Congress support. That is what I
demand .

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, please do not interrupt.

SHRI PITAMBER DAS ... I am coming to
it. It could not be a surprise if Mr. Bhupesh
Gupta had defended the Russian Embassy.
Even he did not. He came forward with a
clear stand that an enquiry should be made
and suggested two alternatives: If this is true,
this step should be taken, and if this is not
true, this step should be taken. I can under-
stand that ....

SHRI =~ BHUPESH GUPTA; Mr.
Deputy Chairman, I think my friend
is a very learned man. Because it has

been raised, I said that the Chief
Minister should be telephoned
(Interruptions) it is a blatant lie
(Interruption). Why are you putting
your word in my mouth? --------------- (Inter
ruption) . .I have great regard for
my friend (Interruption) He

should not misunderstand me I do not
attach the slightest importance to this
news. It is one of the concoctions of
the Akali reactionaries. (Interrup.
tions) The Government must imme
diately find out the truth. (Interrup
tions) On the face of it, it is patently
false.

SHRI KRISHAN KANT (Haryana): Sir, I
have also to say something.
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SHRI DWIJENDRALAL SEN GUPTA
(West Bengal); Please look to this side also.

MR. DEPUTY CHAIRMAN; Let Mr.
Pitamber Das continue.

SHRI PITAMBER DAS: 1 have no
intention of being unfair to Mr. Bhupesh
Gupta. I want to give him his due. But what I
am saying is that in spite of his having so
much faith in the Russian Embassy that they
would not do it, he has come down to this
stand that 'if this is true, then this course has
to be taken, if it is not true, then this course
has to be adopted.' As for his not believing
the report, it is perfectly understandable,
because faith transcends reason. His faith in
Russia would certainly compel him to say
that. That I can understand. But what I cannot
understand is that my friends on that side are
not even prepared to listen to this matter, the
very name of the Russian Embassy, as if they
are their nearest friends, their nearest kith and
kin.

(Interruptions)

SHRI DAHYABHAI V. PATEL

(Gujarat); Masters.

SHRI BHUPESH GUPTA; I say, this
report is inspired by the American agency,
CIA.

(Interruptions)

SHRI S. D. MISRA: Sir, you should allow
us also to have our say.

MR. DEPUTY CHAIRMAN; Please do
not interrupt, Mr. Bhupesh Gupta. Let Mr.
Pitamber Das have his say.

SHRI PITAMBER DAS: I have said it not
after seeing Mr. Mohan Dharia and Mr.
Krishan Kant. 1 said this after hearing Mr.
Yajee and others. Therefore, Sir, if the
attitude of the ruling party is that they are
going to defend everything about the Russian
Embassy, our suspicions are all the more
confirmed that this is an action of the Russian
Embassy with the connivance of the
Government of India. This is what we come
to, if this is the attitude of the ruling party.
The report says, "The General Secretary of
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the Akali Dal, Dr. Jagjit Singh alleged here to-
da\ that the Soviet Embassy had taken an open
part in this election." He made a specific
allegation and named the persons concerned.
He has said that t lere has been clear inter-
ference by a foreign power. What he wants is
th s. "We want the President and the Elc ction
Commission to ascertain the facts through
independent agencies." When thig particular
gentleman . . .

SHRI KRISHAN KANT: Sir, I want to sa
something on that.

SHRI PITAMBER DAS: 1 would like to
lists n to you. I am anxious to listen to y >u.
But you do not want to say any hing out. So,
this gentleman wants that the Election
Commission should ascertain the facts
through independer' agencies. Now this is
exactly thr demand that my friends have put ft
rward. What objection has the ruling party to
this demand for ascertainin ; the facts througb
independent agencies I do not understand.
Therefore, we ask the Government to
ascertain tae facts and then decide what to de

MR. DEPUTY CHAIRMAN: Mr. Dharia.

SHRI M M. DHARIA (Maharashtra): Mr.
Deputy Chairman, Sir, at the outset [ must say
that when we are conducting our own affairs,
any interferenc i, direct or indirect, by any
power out ide this country must be
condemned outright.

SHRI AXBAR ALI KHAN: We are all one
on that.

SHRI M. M. DHARIA: So far as this
seriou allegation is concerned, it is, of cou se,
for the Government immediate y to enquire
into the matter and inforn the House as to the
state of affairs. And if there is any prima facie
case I would also urge on the Governme it to
get it enquired through an imparial, judicial,
enquiry commission because in this country
we have witnessed since long that foreign
money, whether it belongs to this bloc or that
bi >c, has grown. It is for us to say th it we
shall not tolerate its
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role in our country. I will go to the extent of
saying that if there is any allegation of this
type and if there is any help received by
anybody or any party from any foreign power,
under the election law it should be made a
clear disqualification for any person for
getting elected. So with regard to this
allegation—I do not know the gentleman
concerned; I am told he is not the secretary of
Akali Dal or whatever it is—I would submit
that it is a very serious allegation made by
some responsible persons and it is the duty of
the Government immediately to enquire into
the matter and, as was rightly pointed by Mr.
Goray, to make a statement tomorrow regard-
ing the detailed facts. I would also submit that
we have been raising this demand very often
in this House regarding the part played by
foreign money in the elections in this country.
It is high time that Parliament took note of it
and saw to it that we did not allow any foreign
money to come in. We may be having our
weaknesses. We may be quarrelling among
ourselves. But let us make it clear that so far
as Parliament is concerned and so far as the
Government is concerned, we shall not allow
any sort of interference by any foreign money.

SHRI KRISHAN KANT.- Sir, when I
came here Mr. Pitamber Das was speaking
and there can be no two opinions about the
use of foreign power. If he remembers, two
weeks back, on Friday, when Mr. Om Mehta
was reading about programme for the
following week, I asked him, "What about the
Bill which prohibits the use of foreign money
in elections?" 1 myself asked him that
question. Whether there is a mid-term poll or
not, the Bill should come to Parliament early
so that in the next elections nobody can use
foreign money directly or indirectly. As Mr.
Dharia said, we have to fight our "battles on
our own ideology in this country. So with
regard to that there can be no two opinions,
there can be no difference of opinion. As
regards the allegation, I had a talk with many
of my friends from the Congress in Punjab
and they told me that it is a blatant lie, it is a
complete
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[Shri Krishan Kant] lie, it is an atrocious
He, about the use of Russian aid or Russian
jeeps or money. The Congress is not in any
way connected with them. There is no truth in
it and it is all a political propaganda. I wa,
told by them that this Dr. Jagjit Singh was a
member of the Pheruman Akali Dal which
recently joined the Sant Akali Dal with
political motives, but the other people have
thrown them out. Recently they have taken
action against Dr. Jagjit Singh

SHRI LOKANATH MISRA; Let it be very
clear that the source of his information is only
the Congress

SHRI KRISHAN KANT: Here I want to
deny categorically that there i; any collusion
or interference or alliance or anything of that
kind.

MR. DEPUTY CHAIRMAN: Mr. Krishan
Kant, their demand is that a statement should
be made by the Government, that the actual
position should be stated. What is true or
what is not true is not the question now.

SHRI LOKANATH MISRA: His source of
information is the ruling party, the Congress
Party, in the State. You cannot expect to get
the truth from the ruling Congress Party
which has been wusing the Russians..
(Interruptions)

SHRI KRISHAN KANT: Akali Dal is
using our PCC President having an
everwhelming support. They are using it with
a political motive, for political propaganda
somenow to create something so that there is
sensation. So this is baseless, this is a blatant
lie, an atrocious lie, and there is no case in
this. Therefore, we should not go into this
thing. I do not know how you allowed it to be
raised.

(Interruptions)
SHRI MAHAVIR TYAGI  (Uttar
Pradesh): According to my friend

an inquiry is not necessary

SHRI KRISHAN KANT: Why do you
want to create something out of
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a Dblatant lie? You want to create
unnecessary sensation.

SHRI PIT AMBER DAS: I would like to
tell Shri Krishan Kant that nobody has
alleged that the Congress is taking help from
them. The allegation is that the Russian
Embassy is interfering with the elections. But
Shri Krishan Kant, in his speech, did not
deny that. He said that the Congress is not
taking any help from them. May not be. But
the point is that the Russian Embassy is inter-
fering in the elections. He does not deny
that.

SHRI BHUPESH GUPTA: Hasn't he said
that it is a blatant lie?

ot 7% v (Zferom) o s
af wgam, T EEE ars wET 2

=t ggaarafa @ T F @iz mh
qETE

o AWY TE WA AT sl A
IAF AT H BT AR AT AEY AAAT

7l
,

A1 Fqamta 3T 9EA AT 4w
qrEv 2w AfE0 ) W w0 oaw i
arer oy owrer JfET o

SHRI DWIIIENDRALAL SEN GUPTA:
Mr. Deputy Chairman, I shall not take very
long. I rise to support my friends, Shri Goray
and Shri Mohan Dharia. They have made a
very constructive suggestion. I also want to
say that my good friend, Shri Mabhitosh
Purakayastha—he is not here—made an
observation. If he had been here, I would
have requested him to withdraw that obser-
vation which he made against Shri S. N.
Mishra who is the Leader of Opposition. He
is a respected leader. Apart from that, in a
parliamentary ~ democracy, Leader of
Opposition has got great status—status of
respect. Shri Mahitosh Purakayastha said that
he was a CIA agent. Probably he did not
mean that. It is a disparaging remark. Had he
been here, I would have asked him to
withdraw it. Since he is not here, I would
request you
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to expunge that irom the records. It should
not be in the record. This is the minimum
that could be done now.

MR. DEPUTY CHAIRMAN: In this
House many hon. Members call others
'Russian agents, Chinese agents' etc.

oY TIAATCAY (L F (S AT
AL TR AT THET E ) AN IARI
Figr fs 7 fazer 7 )

MR| DEPUTY CHAIRMAN: Does the
Minister wan- to say anything?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Noth ng.

SHRI DWI ENDRALAL SEN GUPTA:
You 1 re the custodian of the House. If you
allow such things to go on record, her, is no
end to it.

AT sqTAATR ATEA (IAT I707)
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fagre T497 917 & nwer,  3AE A
g { waa1i g fo wa worre 7 794
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AN+ 0 -t 6 Tl 1 [
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W< g (T At 3a w1 ag mhwere
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qreqr JET F |
SHRI BHUPESH GUPTA:
serious complaint against you.
MR. DEPUTY CHAIRMAN:
point of order by Shri Neki Ram.
or A€ T ;. Fmamfa S,
I H TF AL IS 2 FIT I ¢ H{IT
a =l 1 & fr 7qdtiz 3991 ST
¥ F g7 Aqa wywA AEa g faown
T AAT  AFT AT W F AT oA FE
T g !
Argao To fay :AMIga1 § TFAH |
QALY W AZ TT AT E |
MR. DEPUTY CHAIRMAN: Let us see

what tfie Government have to
say.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME  AFFAIRS
AND THE DEPARTMENT OF PER
SONNEL IN THE CABINET SECRE
TARIAT (SHRI K. S. RAMA
SWAMY) : Sir, I have been listening
to the discussions from the very be
ginning very carefully. It is wrong
to say that the Government is not
represented and we are not follow
ing -----

I have a

There is a

SHRI S. N. MISHRA: What is it? We are
not.... ?

SHRI K. S. RAMASWAMY: You had not
allowed this discussion, but they wanted the
Government to say something. As it has ibeen
brought all of a sudden, we don't have notice.
But I can only say that I emphatically deny
that this Russian influence is being carried on
with the connivance of the Government. I can
only say that Government is much more inter-
ested than anybody else in seeing to it that a
foreign power has no influence in the
elections in  our
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[Shri K. S. Ramaswamy] point of veiw is not properly repre

country and we will inquire into the matter
and we will take all precautions to see that our
elections are fair and nobody interferes with
them.

SHRI BHUPESH GUPTA: Sir, [ am on a
point of order.

SHRI S. D. MISRA: Sir, on a point or
order.

MR. DEPUTY CHAIRMAN: Please sit
down. Iam on my legs.

SHRIMATI YASHODA REDDY: Sir, on
a point of order.

MR. DEPUTY CHAIRMAN: Please sit
down, Mrs. Reddy. I am on my legs.

SHRIMATI YASHODA REDDY: Sir, the
hon. Minister did not say anything. Here Shri
Lokanath Misra said that, two telegrams were
sent to the President and the Prime Minister
and to the Chief Election Commissioner. This
is the position. Will the Government come
forward and either say whether they have got
the telegrams or not or deny knowledge of it
or that they would find out what the truth is?
That is what we want and not the assurance
that th,ey would not take the help of the
Russian Embassy. That is what we want.

MR. DEPUTY CHAIRMAN: All
right. Please sit down Please sit
down. I have heard your point of
view.

SHRIMATI YASHODA REDDY: Will the
Government come forward and clarify our
point?

SHRI PITAMBER DAS: Yes, whether the
telegrams have been received or not.

MR. DEPUTY CHAIRMAN: Two points
have been raised. One point has been raised
by Shri Goray and Shrimati Purabi
Mukhopadhyay and they have rightly pointed
out that the persons who believe in the
discipline, dignity and decorum of the
House..

(Interruptions’) Please listen
they suffer because they cannot adopt such
methods and therefore, their

sented and they do not get any chance

to express their views (Interrup

tions) Please  listen  now.  There
fore, as the Chairman has convened
a meeting of all the party leaders

and we have suggested that we should

follow some procedure, I submit that
we should try to follow that proce
dure in future, if not today... (In
terruptions) Please  listen  now.
Do not interrupt. As pointed out by
Shri Goray, if there is any very im
portant question and supposing it is
being disallowed by the Chair, all
the party leaders can approach the
Chairman saying that this a very
urgent matter, a matter of great
national importance and that it
should be considered by the House
or some time should be allotted to
discuss the matter or to refer to the

for a
Government. 1

matter in the House or to call
statement  from  the
think such questionis should be dis
cussed and decided in the Chamber
and it will be better and it will help

me and enable me, not only me, but
all the Presiding Officers, to main
tain the dignity and decorum of the

House.

So far as the second question is concerned,
we have seen that there are very strong
sentiments on this issue and very strong
sentiments..

SHRI BHUPESH GUPTA: Opposite
sentiments also.

SOME HON. MEMBERS: No.

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, when [ say 'strong
sentiments’, 1 mean  strong  senti
ments ___ (Interruptions) Please

listen.. on one issue that certain allegations
have been made and what is the actual and
correct position and the factual position
should be mentioned in this House.
Therefore, he has also said and Mr. Dharia
has also said and even Shri Krishan Kant has
said that it is not true, that it is not correct...

SHRI BHUPESH GUPTA: You cannot
interpret my word. Isay.
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my sentiment is in the

that it is a blatait lie
(Inte ruptions)
SOME HON. MEMBERS: No, no...

MR. DEPUTY CHAIRMAN: Order,
order, please.

SHRI BHUPESH GUPTA: I know it...
(Inte ruptions)

MR. DEPUTY CHAIRMAN: Order, order.
Mr. Bhusesh Gupta, please listen.

SHRI S. D. MISRA; ...Theyhave the
Russian masters. . .

(Inte ruptions)

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, you have suggested two
alternatives that if the Punjab Government is
vrong, action should foe taken and yo 1 have
also said that if the facts are correct, then
action should be taker against the foreign
power

strong sense

(Inte -ruptions)
SHRI BHUPESH GUPTA: No....
should be < orrected, Sir.

MR. DEPUTY CHAIRMAN. Order,
order.

SHRI S. D.
that

MR. DEPUTY CHAIRMAN: Sentiments
have bee 1 expressed and opposite sentiment
have been expressed. Shri Krish; a Kant has
given a version and anolher person has given
his own version and therefore, the
Government sho ild say what its own version
is. As I ihink strong sentiments have bet n
expressed in this House, the correct position
should be mentioned in th: ¢ House. I hope
the Government wil take into consideration
the views expressed by the hon. Members and
t y to make a statement on this suliject.

SHRI S. N. MISHRA: Sir, on a point of
order. Since certain remarks have fallen fron
your lips about the conduct of the 1 usiness of
the House, I think it my luty to make a few
submissions in tiis regard. We happen to be
the largest Opposition Party, and yet we
probably get the

1602 RS—6.

You

IV ISRA: He has said
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shortest possible time during the course of
discussions.... (Interruptions) . I think this is
in my right. Please wait.... (Interruptions).
How many are you? .... (Interruptions). Many
hon. Members, through interruptions and so
on, are able to have a much larger share of
time, and we as the largest Opposition Party,
just cannot brush it aside. My submission is
that we are for the peaceful conduct of the
business of the House, we have given
'sufficient evidence »f that. We do want that
the House should proceed in an orderly man-
ner. The Chairman will have to be extremely
just. We are smarting under a sense of
injustice. . . (Interruptions)

SHRIMATI YASHODA REDDY:
Sir...
(Interruptions)
MR. DEPUTY CHAIRMAN: I will ask

all the members to sit down.

SHRI BHUPESH GUPTA: Sir,
no objection...
(Interruptions) MR. DEPUTY
CHAIRMAN: Please sit down. Mr.
Bhupesh Gupta, please nit down....
(Interruptions) SHRI BHUPESH
GUPTA: 1 want to know if a procedure will
be followed. ..
(Interruptions)
MR. DEPUTY  CHAIRMAN: The
first contention of the Leader of the
Opposition is that his Party is not
getting its due share of time in the
House. I think that allegation is not
correct.... (Interruptions). You
don't want other Members to inter
rupt; but you are interrupting me.
I am not accusing you. I am only
saying that we can go through the
records of the House and see..................

(Interruptions) SOME HON.

MEMBERS: Yes....
(Interruptions)

MR. DEPUTY CHAIRMAN: I don't want
your support....
(Interruptions)
SHRIS. D. MISRA: You want the
whole House's support ---------
(Interruptions)

I have
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SHRIK.S. CHAVDA (Gujarat): How can
you say like this... (Interruptions)

MR. DEPUTY CHAIRMAN; It is not the
way of speaking, Mr. Chavda.
SHRI S. D. MISRA: How can you say
this?....
(Interruptions)

SHRI K. S. CHAVDA: To Mr. Bhupesh
Gupta you cannot say anything... .

SHRI BHUPESH GUPTA: Sir...
(Interruptions)

MR. DEPUTY CHAIRMAN: So far
as the question of allotment of time
is concerned, I think the Parties get
more than their due share. We have
to extend the time of the House be
cause of interruptions. So far as
interruptions by  individual =~ members
are  concerned—whether it is  Shri
Bhupesh  Gupta, whether it is Shri
Rajnarain, whether it is Shri Dahya-
bhai Patel, whether it is Shri Chatter
jee, whether it is Shri Mishra

SHRI S. N. MISHRA:
(Interruptions)

MR. DEPUTY CHAIRMAN: I am always
objecting to every individual member whether
he is on this side or he ig on that side. I am
always appealing to hon. Members that no-
body should interrupt while another member
is on his legs and addressing the House. I do
not want to blame any particular section of the
House. This malady is found on all sides of
the House, and therefore, if really the hon.
Leader of the Opposition is interested in
maintaining the dignity and decorum of the
House, he should not try to emulate the action
of certain others. He should rather advise his
Party Members that they should not try to
follow others but that they should—in spite of
the fact that there are certain individuals who
are making interruptions and creating trouble
in the House—try to cooperate with the Chair
and maintain the dignity of the House.

SHRI S. N. MISHRA: I am always for
maintaining the dignity of the Chair and if the

Chair does not appreciate it, we are sorry for
it.

No, no....

[ RAJYA SABHA ]

by foreign powers in a 164
bye-election in Punjab

Y TRATIIAM . HA . WY FH
T oF faAz & AT A1 wWT F 4T
Tofarm 1+ & =7 "w faear Sy &7
q wgwA q# F 1 far ot w1 wwEAT
arfar fr § #frzv o fz wosiroT &0
F faoedt o1 F Fen faoedY dav # g
“f7 ag avTT AEEE 2 AT 0T Aw
3 fom vy agfama w2ar 2 sy |
odT a% 37 FAT fqar FET, FAqA
fret g1 st f o fgendr aar
faeT # )

A Qe @t faw o @ 9 au
FrRT #, qzi 97 fFeed qE6 T F1oIM
q7g A Afaam qra )

(Interruptions)

st gamiafs o faar S oA o
THT TH ST ATT 5 AT |

ot DSHTIOEW . IAH FAr
Wit 2, #AF 79 ooa F9a &) Al
i1 7z F7 71 91 fF far oft &1 o avg
7 oo = & wfaarel & faen 2,
AT AvZ 7 FAET #W #aw  migEr
#1 gy F1 faer zer wifzr o oww
AT Atz Az 2 fr oafr gz 9w
7o FT ArATEr 7 Aqafaa #

(Interruptions)

ot grawaE o qFT T S o
1 7 1 A AT S e A
F1 o7 fiver w41 331 2 & 97 fF oAz
aq Z1 w2 fx fafaes s ae @
EAH AT | WITR AT AW AT A9
TEAT wifedr WiT =EHE §1 g4 &
7w g7 27 a7 7 FW T aEq
z1

oft TrRFIEW : EHd T oA
ZuA v &g 7 oara f g &
21

L]

oY gogwmfa: wzd w=2Hz wa
ifsrn; =i 27 e W 29 27 g
TEH FT AT E
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R AR TN A, 0w 7|
# 7z g meAr g fr fom oawm &
aAfag F 2o F ey F fAw g A
AT 21, IR FAAT FHA FET A
THAT & 77 5 0 F¥ wwE qv g
Z1 W8T &1 ) mEr gary  frgfr faw
augdr arfen, ¥nfy zm awmaTy W
T F g @ fafaer @ o g,
F ZATT FUTE 07T FAZUE | gW AT
q = fEar W7 T AW gwIe A qv
o fafze g0 gm &

st oW Tfs o TTIETITAT S,
IA WA 9T g99 €7 92 g9 FT AT
Z Y7 w7 IA 07 qEA FAr IfAA T8
21

At TEARE LW WA, o A
W11 F1 " ME A1, #w a7 fa E
FETAA F7 AT A

4, zqad, §- : 99 31 3Ea W
o F AT OAMET AT FAT
arfgm |

qA1 & Aq (41 ®o®e )
HIFT 0T AT BT AN E |

At OFRAIrw oA ¥ oAg 37
Tz1 91 f¥ 91 1997 §ET ¥ Aol &
a7 H A AT F9AT AT I9H
favz F1% FM=H1 a8q T8 FT gHAT
¢ W gMA 2 AT &7 FFAT FEAT
f a1 @Y vafae oEt gue dw
i ofr gE & 1 W wEmre o &
T w9 2 oA afzaz 2 faew B
AT E, AU TeR 2, T mEaT
gary a1y § W A A R § A
THH WOET R g w7 A1fzy
15 arfm ¥ w7 § i 7 faage
g3 wva @4 wiit f§ gw fager
Fra A Iz 97 fawet famae £ wifow
FTTIE €|

2. Ay

=1
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=t emafa - wvE T # Zre
AEg FRTmargar o dfraz F fam ?
2T39 & ATEY F1E TZ IAH AAA T2
] w7

nY TsATCEAW T F Oy
FEAT AZAT ¢ | TN AZ EIIA W FaAA
T a7 ¢

i IqEAAMTE : 97 AVEA  TE-
T & A4 2 )

Y TORR.OUN T g AUAA
TR ST EAE AR g A &
q=Eg] F ATE H FE AR HGNTL AT
=4y 7@ & 97 A1 w4 97 99
w21 %, 77 faerge W g w5 ?

Mt Tgo W o fus: 37 W
AN WA &

NI TEEIE . FE 0N
WEATY FUTT 19 {3 AT §AT AT
=2 & g wn g fE
F1¢ R, #1857, wr fafy frfag,
fand 7 aq@ A& T F =i g1

gﬂ‘ﬁm!ﬁ Fo %ommh
FEAT  Stgdl g' 1 Fo Ho LUIFS
A T OAAT E | MR AT YR AR 8§,
M T A5 q Feq foar aqr f§
faofy 47 & 7@ F wEATT 9 <2 §,
faeft 47 & 1967 % T4 7 I A
AT AACT TF, A qEaEg A U finas,
AT AT | A F F07 qr AA AT
Fa1 w0 ¢ % %7 G917 FAT § [
7 £43W0 9 F T AV ST 7 AT
¥ faw fagas &1 -7 § @t arearr
MM wArEE frw oWt @ 2
v A wzw fomw owowER A
ar g ? & qeer aRat g frag
F91 TET AT TR 7 qTE FOOr WO AT
ARG A ¥ A AT § AT AAT A9
Niq fordy & oawm 7 f o oawed

REANE A
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ot wearwr weg c SrT fE AT
AT £

T CrHATCAW : ZAfAT ST AT
MR g q azq 7 fAAW ww @
aor Ay wretfy w1 waifaas &7, 3w
faw g avare #aar  an e
@ 2 AT F gy, fawm # gr
qQrEAT AN T 7 A A T T AR
aifzr Fzar g1 awar g f5 dvwr
T AT ATH AT FT AATE FIA
F fam w1 S arfaror #7 & A< fipe fazon
dqr qzv @, fHe dmm o
fasr fammar w3 @@

s Iqadmta ;. wg "y afon |

REFERENCE TO A QUESTION
OFBREACH OF PRIVILEGE
AGAINST'KERALA KAUMUDI'

SHRI A. P. CHATTERIJEE (West
Bengal): Sir, I am on a point off
privilege. On the 8th November last, almost on
the day this Session opened, I wrote a letter to
the Chairman that in the 'Keraia
Kaumudi', in September, when the Kerala
elections were in full swing, they had carried a
story that Mr. Bhupesh Gupta h,ad said in an
election meeting that the Marxist M.Ps, had
opposed the Constitution (Amendment) Bill
relating to the princes after taking bribes. Now |
wrote about this to the Chairman. The
Chairman said that he  would enquire and
write back to me. Some time later, rather,
long afterwards, I got a letter. In that letter the
Chairman .gaid to me that ' Mr. Bhupesh
Gupta, in a letter written  to the
Chairman in response to the Chairman's
enquiry, had said that he had never said such a
thing at any election meeting.  Thereafter, the
Chairman said that he did not see any
reason to proceed with the matter as far as Mr.
Bhupesh Gupta was concerned. But as far
as the 'Keraia Kaumudi' is concerned, the
Chairman said that he would ask them to say
what they had to say in the matter.
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tllree da

Now I got a letter the other day, o or ys
ag®- The Chairman has said something in that
letter, and he has quoted something from the
letter by the 'Keraia Kaumudi', and he has
said that the 'Keraia Kaumudi' has expressed
regret or apology for that and that because the
'Keraia Kaumudi' has expressed regret and
apology, therefore he did not want to proceed
with the matter.

SHRI S. D. MISRA (Uttar Pradesh) :
wrong.

SHRI A. P. CHATTERJEE: Now I do not
understand ttns hole and corner method under
which the entire thing has been dealt with. Sir,
if the 'Keraia Kaumudi' has expressed regret
or apology, that is to say, if the Kerala
Kaumudi', has admitted that it has written it,
and the Chairman also, by causing the 'Keraia
Kaumudi' to write it in answer to the notice
sent by him to them, was prima falcie
satisfied that there was breach of privilege of
my party as well as the House, the Chairman
had not the power or the jurisdiction to accept
this regret or apology in his chamber....

Itis

SHRI S, D. MISRA: Quite right.

SHRI A. P CHATTERIJEE: ... .and say that
N AR (I w1wW)
alt s B F gy A oam g o
fere e

ot grawmfa : =fr & 78 2

@TE | A Aoy |

Chatterjee, you are aware of our past cases.
There have been a number of such instances
when the matter had been referred to the
Privileges Committee and if the paper or the
individual tendered an apology normally it
was held that the



